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CHHATTISCARH ADHINIY AM
{No.13 of 2002)

CHHATTISGARH STHANIYA KSHETRA ME MAL KE PRAYESH PAR KaR

(SANSHODHAN) ADHINIYAM, 2002

AnAct furgher to amend the Chhattisgarh Sthaniya Kshetra M e Mat Ke Pravesh Par Kor

Adhiniyam, 1976 (No. 52 of 1976).

Be it enacted by the Chhaltisgarh Legislature in the Fifty-third Year of the Republic of

india as follows .—

M This Act may be called the Chhattisgach Sthaniya Kshetra Me Mal Ke Pravesh Par
Kar (Sansliodhan) Adhiniyam, 2002 (No. 13 of 2002).

(2) It shall come into force from the dale of publication in the Gazetre,
In Schedule I of the Chhatrisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhinivam.
1976 (No. 52 of 1976) thereinafter referred to as the Principal Act), for the eniry in column (2

against Scrial No. 1, the following shall be substitued :—

Goods specified in Schedule ] of the Vanijyik Kar Adhiniyam cxeept the goady specilicd in
cntries 4, 14 (excluding sugarcane) 5 and Aua, Maida, Suji, wheat bran specified in entry 5.

In Scheduie I1 of the Principal Acl.

(1) in Serial number 10(b). the words "and gudaku™ shall he deleted and aler eniry
1 ¢ (b} fallowing entry shall be inserted . —
(c} Gudakhu 2

(2 for Serial Numbers 22 and 27 Iollowing shall be substituted -——
22 (a) ' Pan Masala conlaininé Tobacco en which 20

additional excise duty is levied or leviable
under the Central Excise Tariff Aci, 1985
(Na. 5 ol 14861

{b) Pan Masala not included in sub-entry () |
27 (a) Fly ash bricks 5
(b} Bricks excluding Ny ash bricks fire bricks |
and Nire cly.
(3} m Senal Noo 41 in colwnn {29 the words “Hyvdrseemated Vecetobde o SJaldl e
omilted.
H after serial No. 41 tollowing entry shall be inserted.
41-A (i Hyvdrogenated vegelable oil mumulaciured s
in todia,
Lii) Hydrogenaivd veremble oif nol mubnaciied 2

i Inana
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after serial No. 38 follewing cntry shall be inscricd

(5)
59 Ana, maida. suji and wheat bran

Amendment in Sehe- g, In Schedule IiI of the Principal Act,
dule IT1.

(1) in column {2} of Senal number 1. for words "and Schedulc [17, the wonls, “Schedule

II and other entry of this Schedwle™ shall be substitured.
(2)  afterentry | following entry shall be inscried :
2. Cane baskel, drill rod and P.V.C. Casing pipe. n
Raipur : Member-in-charge.
Dated :

mwwémmﬂ.mmwmmhm,m@g&ammﬂm.
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CHHATTISGARH ACT
(No. 5 of" 20006)

CHHATTISGARH STHANIYA KSHETRA ME MAL KE PRAVESH PAR KAR
(SANSHODHAN) ACT, 2005

An Ac! farther (0 amend the Chhattisgarh Sthaniya Kshetra Ve Mal Ke Pravesh Par
Kar Adhiniyam, 12976 (No. 52 of 19786).

Be it enacted by the Chhattisgarh Legistature in the fifiy-sixth ycar of the chuBIic of india as
follows — .

1. () This Actmay be called the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravc@h Par Shur titte and Cirm-
Kﬂ.’l’ (Sanshodhan) Adhiniyam, 2005, meneement.
2) It shall come imo force from the date of its publication in the Qlficial Gazeile.
2. lasection-13 of Chhauisgarh Sihaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, (976 Amsendment of Sve-
{No. 52 of 1976) (hereinafier refeered 10 as he Principal Adbiniyam) after the figure 45" the - tion-13.
words and figures "45-A, 45.B, 45-C and 45-CC" shall be inserted.
Repeal

- 3.  Chhattisgarh Slhamya Kshcira Me Ma[ Ke Pravesh Par Kar (Amendment) Ordinance, 2005
(Mo. 4 of 2003) is hcrcby repealed.

— wnmﬁmm memmm u—*wq-[fm At TFA—2006.
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CHHATTISGARH ACT
{ No. 10 of 2007)

CHHATTISGARH STHANIYA KSHETRA ME MAL KE PRAVESH PAR KAR
{AMENDMENT) ACT, 2007

An Act further to amend the Chhattisgarl:i Sthaniya Kshetra Me Ma! Ke Pra;vesh Par
Kar Act, 1976 (No, 52 of 1976).

Be it enacted by the Chhattisgarh chlslatu.re in the Fifty-eighth Year of the Republic of India
&s follows

i [§)] This Acl may be called the Chhamsgarh Sthaniya Kshetra Me MalKePravesh  Short tile end Com.
Par Kar (Amendment) Act, 2007 mexicement

{2) It shall come into force from the date of its pubiication in the Official Gazette.

2, InSchedule-Tof meChhawsga:h Sthaniya KsheiraMe Mat Ke Pravesh ParKar Adhiniyam, ~ Amendment  of
1976 (No. 52 of 1976} thereinafter ceferred to as the Principal Act),— Schedolelt, -
For the entry (a) in columa number (2) of serial number 22, the following entry !
shall be substirated —
"(a) Pan Masala containing Tobacoo”.
3. Chhattisgarh Sthaniya Kshetra Me Mal KePravesh ParKa.r(Amendmcnt) Ordinance, 2007  Repell

(No. | of 2007) is hereby repealed.

TR, TR o S W, ST g awe Qs fgonem, TeAiea 8 ia o weEfaa--2007.
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